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Title: Discussion on the motion for consideration of the Indian Medical Council (Amendment) Bill, 2012 (Discussion not
concluded).

MR. CHAIRMAN : Now, the House will take up Item no. 10, Indian Medical Council (Amendment) Bill, 2012.
Hon. Minister, Shri Ghulam Nabi Azad.
THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): Mr. Chairman, I beg to move:

"That the Bill further to amend the Indian Medical Council Act, 1956, be taken into consideration. "

The Medical Council of India, MCI, is a statutory body created by an Act of Parliament. It is responsible for establishing and
maintaining high standards of medical education and recognition of medical qualifications in India. It registers doctors to
practice in India, in order to protect and promote the health and safety of the public by ensuring proper standards in the
practice of medicine.

Members are aware of the reasons which led to the supersession of the Council in 2010. The issue was also debated in the

Rajya Sabha during my response to the Calling Attention notice on 4t May, 2010. I had emphasized during the discussion
that there is an urgent need to reform the structures governing the medical education, including the MCI, and I had assured
that the Government would take all necessary steps to restore the credibility of the Medical Council of India.

The Ministry held detailed discussions to explore various possible ways to improve the regulatory structure of the health
education sector in general, and the functioning of the Medical Council in particular and ultimately decided to set up a
National Commission for Human Resources for Health, that is NCHRH, as an overarching regulatory body in the health

sector, as was mentioned by Her Excellency, the President of India in her speech to the Joint Session of Parliament on 4 th
June, 2009. It was also decided to take immediate steps to revamp the Medical Council of India till the NCHRH comes into
effect.

In this backdrop, the Medical Council of India was dissolved on 15t May, 2010 and a six-member Board of Governors was
constituted to oversee the work of the Council for one year with the hope that the NCHRH would be in place by that time.
The Ministry had been working on the NCHRH Bill immediately after it was announced by the hon. President. The Ministry
constituted a Task Force which finalized its Report, outlining the structure and the functions of the overarching body within
two months. However, consultations with the States and other stakeholders took a long time. It also required consultations
with other Central Ministries and issues relating to the NCHRH under the Ministry of Health and Family Welfare, and the
NCHER under the Ministry of HRD were also required to be resolved.

Since finalization of the Bill was taking time and it was not possible to introduce the NCHRH Bill, the Indian Medical Council
Act had to be amended again through the IMC (Amendment) Act, 2011 and the term of Board of Governors was extended
by one year, i.e. up to 14.5.2012.

In the meanwhile, the NCHRH Bill has been introduced in the Rajya Sabha in December last, and the hon. Chairman of
Rajya Sabha had referred the Bill to the Departmentally Related Parliamentary Standing Committee on Health and Family
Welfare. The recommendations of the Committee on the Bill are still awaited.

I would like to inform the hon. Members that in these two years, the Board of Governors of the MCI have brought in
unprecedented transparency in the functioning of the Council and introduced a series of reforms which has led to the
addition of 6,367 MBBS seats between 2010- 2011 and 2011- 2012; and 3,724 PG seats between 2011 and 2012 and in this
session some more seats are being created.

The regulations have been relaxed to encourage opening of the new medical colleges, particularly in backward and remote
areas. Measures like relaxing the teacher-student ratio, increasing the retirement age of the medical faculty, say to 70
years, and allowing medical colleges to start post-graduate courses in pre and para-clinical disciplines at third renewal
without waiting for the recognition, have been taken to meet the shortage of teachers in the medical colleges and to
increase the number of specialist doctors in the country.



Sir, as I have already mentioned that there is no possibility of enacting the proposed legislation to set up NCHRH within the
deadline of 14.5.2012, and a situation of reversion to the status quo ante, i.e., constitution of the old MCI as per Section 3
of the IMC Act would arise which may not be desirable.

It is in this background, I would request the House to consider the Indian Medical Council (Amendment) Bill, 2012 for
extending the tenure of the Board of Governors of MCI for one more year beyond 14.5.2012 so that there is adequate time
for the NCHRH Bill to be considered by the Parliament and reconstitution of the MCI in terms of the new provisions.

Sir, having said this, I would like to draw the attention of the hon. Members that this subject has been discussed as many
as two times earlier and third time only day before yesterday when we were discussing the Demands for Grants of the
Ministry of Health and Family Welfare. Earlier in 2010 when the Medical Council was dissolved and we went for the
Ordinance, at that point of time, it was discussed. ...(Interruptions)

MR. CHAIRMAN : Madam, please do not disturb him. Hon. Minister please address to the Chair.
...(Interruptions)

SHRI GHULAM NABI AZAD: Sir, it was discussed in one or the other House. Then, second time also when the amendment
was brought for two years, it was discussed in the other House. ...(Interryptions) I am not saying that we may not discuss
this Bill at all. ...(Interruptions) It was discussed in the other House. I am not recommending that nobody should speak. I
am just saying only that the amendment is very simple that instead of two years, we have to do it for three years.

MR. CHAIRMAN: Motion moved:

"That the Bill further to amend the Indian Medical Council Act, 1956, be taken into consideration."
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MR. CHAIRMAN: Hon. Member, please address the Chair. Otherwise, I will call the next speaker.
...(Interruptions)
MR. CHAIRMAN: Please do not disturb. You will also get your time.
Nothing else will go in record except what Dr. Sanjay Jaiswal says.
(Interruptions) 4€/»
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MR. CHAIRMAN : Please do not get disturbed. Please continue.
...(Interruptions)
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"LOP had to be cancelled subsequent to joint inspection carried out by MCI and DCI pursuant to the orders of
the hon. Supreme Court. Then there was the Dashmesh Medical College at Gurgaon, Rama Medical College at
Ghaziabad and NIMS at Jaipur, etc. against whom CBI inquiry is pending. "
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"In Academic Year 2009-10, in the times of erstwhile MCI which was a representative body, the number of
seats were increased by more than 3700 out of which more than 2700 seats were increased in Government
Medical Colleges."
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"Regulation for increasing Teacher-Student ratio to 1:2 from 1:1 was introduced by the erstwhile MCI which
was a representative body in 2008 by amending Sections 12 (1), (2), (3) and (4) of PG Medical Education
Regulations vide amendment dated 21.7.2009. "
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retirement age for medical faculty was amended by the erstwhile MCIL."
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"&€|by inserting Section 1 (A) in the Teachers Eligibility Regulations vide amendment dated 16.3.2005. "
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representative body - by amending Minimum Standard Requirement for 50/100/150 admissions regulations by amending
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"In conclusion, the Inquiry Committee is of the view that the recommendation made by the Executive
Committee of the MCI at its meeting on 5.4.2010 to grant permission for admission of 100 students in 2010-11
for the fourth batch of MBBS students at the Gyan Sagar Medical College and Hospital, Patiala was justified on
the basis of the Report of the Council of Ministers."
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3ifw $f&em bt are 8l S 3l Fsrr Sft o Secia fopan, A8 At 8 b olorolcl Watlorsl WIR &giol ARSI Us &cer fder 22 fgaraz, 2011 @t gz
JAGol I 3IRII| SASCIAI ABIG, PR GA2 AGol 3 PIS ST 3es dl 8 9l vep Afael Agel & FRIb! aal sA Agal 9 o1él D 3R $A AGel DI
Tat 33 Acal A o8l B PR A Agal of 3A et DI o1 Bt 3 AT = Siat as cifda 2 Sat 19t Sl B AT 3, A of IDBR FSaT
DTt DI SRRIGCA ¢ Addl & &b MU fOraifed PRI 3 3 feier oI wieRmdic 3 AT 32 of IS AT DI Bs Adbdl & b 3T 3A T Pr iy
HIfSTe| sPR a8 et 15 71 ot g &t 2a1 3 siie 14 715, 2012 ot a1 siiw ool T o=z AATT 2l SIosn dY 3P a=nr Befer Sefl; Afdaa
PRI 3ifp 3= bt Baerfoiel, A3 3iS2 FUc TR 3l, URT JSIuc IcIRS ai, 9181 & fore eftgSeret @1 e 3, 2Hic gl P ard al,
Sl T AdIe al, Al Diol Al diSt DT DL

S & 3M6 AR ARRA @ S 3, Al Fanifde 3 oo [ ciroll, bact v ad & A1 DI APl DID AR 3, Al A AHSKI § b B et 3eom a8t
AR & 1ol Jcfl Sl AR &) s el w2 sl ds ot o1dl Slofl aifde, aiiics #id} Sl of s et w2 dgd AR A ard @&t &) & #ff Dson
el § b 3oalol cPIaR el 6 ad 2005 3 gitber 6t ¥a1 70 o serf srll, 331 w2 Areoi sidl Sft smer 9 o 3@ 8 =1 3D a6 ai 2008
3 Sl Baral o oK), Adivcdtsr @a 6l srfl, Raia e skn, AR AfSaa oIt Aicda & e 35 vars A 20 vws s skn, o3t 3 10 vos
fepen ormy forfae iz 3 el Sl v wevoll ol b Dl AfSwer DIctal ofdl el A, Al 3ISI UD dld A8 & b D A DI WA A Leafet &
orft 2 fop 391 32 ySoI 3 gaust A dsi Badl Uid-8: ARSHA DIcksl XA 3R 9, 3iT crewieT 50 Af¥wd ot 8t 28 3) a8 fbAab! 3ol 3 PR
A Sft 531 w2 waa 2 15 o fopen, A& DI A} 5@ F daar 3, Al d A arwEl 3AD! bR A Ad1 3 iz T& PEH AR IXDBR o feer
s3feTe forfd diz A IRPR wers $i UK & Qi 31eT AfSDel PIcisl Al 38 8 312 Bp-ud Al 3 8: gk A a6 2l §) Uixe 3[guc i off e
TG 23t 3| fuwer &l a2 uRt bavedts off ol off) vordidiear & fore dise Sg[ue &t Bavedts aloft aifdy) BRI a3s 3 AfSwe BIest Fel 3 9,
311 28 3 w181 B S1acd B2 S 3 &, 301 DiSolrs<dl Bl cb2 Farsiiad 34 3 3t fdpen sr1 3) as ad 2005, 2008, 2009 siiz 2010 & Haier
@1 Rieif¥rcrar Bre 338 8 3liz 3 33 3R Al 38 3, SIeIdeRIell B2 38 3) 3PR 3muel af 2005 & uscr af 2004 ao @1 oI 3ccra e
311, ad 3 Dadl b 3 A diet 38 3 3iR A} St Ot serermett 3 ciftpor at 2005 A 2012 aos St sft fipen sRI, a8 BERY, AUT IRPR o
fepen, a1 as gule gel & ar die ¢ 8l Fareide & i U SA AGol DI SPRIE B2 I8 8| AGol B AL A G9I DI IPRIE B2 B §| 3MST
TSI g b v it fafey ... (uderer)

3. FoRI SIRIAICT & AU ARG, AToTollel AGIT FAT U SCOIH TIol I3 3| ... (RIdEaT)

ofl SPrcféaT ure : 3 scoiet o1dl ool I ) ... (aHet)

MR. CHAIRMAN : Nothing will go on record except what Shri Pal is submitting.
(Interruptions) €, »

off SPIcfamT ure : # 368 IR B2 I &) ...(aeiel) i Iof U2 Scolid oidl oo 28T g ...(xuaenar) # s uict 3 g ...(xu@eor) Fasnfae 3



5 3mu yferuet 3 dop2 FA AP Bt SiIcliae B2 AD 3| FHIZ TP aAls i, Rioalol IR & Fu 3 D1 fven 2 ... (Raeal) 3T 3R
dcTor I AT B2 AD 3, JeTd Rlett Bl AT B2 ADd 3) ... (aesT)

MR. CHAIRMAN: No cross-talks please.
...(Interruptions)

MR. CHAIRMAN: Nothing will go on record. Please do not disturb. When you spoke, no one disturbed you. Mr. Pal, you may
continue please.

(Interruptions) &€/ *
oft SPIGRadmT ure & & s § b ... (uaet)
MR. CHAIRMAN: Hon. Members, please do not disturb him. Please stop that cross-talk.
...(Interruptions)
off SPIGiddaT Ul : ¥ Sorw! ol g I fiiel uz dict 381 g 3 feeT A a8 DIS I oldl ©s &l §)
aiférsTaT #8iGR, 3 98d fAgrer scHt 3] 3mu Sirerd & o5 3 Sl At s @1 §, A9 et A AdfewT and 3 ... (=aeor)
MR. CHAIRMAN: Nothing will go on record except what Shri Pal is saying.
(Interruptions) €/ *

off SPIGRIa®I urd & i 3 yuiss el & 1T D2 23T g, Sil oi9lelcl a9l B el RRIRT B dcer it af 2011 9 22 f&weR @I U9l 330
8| 33 I el AR elIsel 3 DE GOl A AASK § b 9IRIG 311 f&ot a8 fder wif¥ar 8l SRk, aIu 3131 gpaerarR & s @2 38 &, a1g dfSwet
DRERIeI 3w siERl, Seet PsRie siiw siden, o1f¥fer p3Riet siiw siSe, RN DRERIcr 3iiw sisen &I s 2 38 &l a =il off FrdifSmer wIckst
o1 TerEifSepet ARG bt a1 2 3B 8, 37 Jersian g b 33D Sit vep sifeoide 3 --

"The National Commission for Human Resources for Health Bill 2011 seeks to consolidate the law in certain
disciplines of health sector and promote human resources in health sector and provide for mechanism for the
determination, maintenance, coordination and regulation of standards of health, education throughout the
country to ensure adequate availability of human resources in all States for the said purposes to establish the
National Commission for Human Resources for Health to supervise and regulate professional councils in
various disciplines of health sector."

B Al 33 et @1 3397 3. (aror)

MR. CHAIRMAN : Hon. Members, please do not disturb him.

of} SIPIG3aT UICT & AGal D) B DI SRIAIG oldl & ADd 3| A3 ol Tzl orn b St [T 31 2a1 &, 361 AT ol Jiiw $i¥er & @ i
O old! DBl SR &) SAG WIEIc3! AT Tottol DI I D 511 I8t &, cifcpot AfSDpel PERic 3w 3= I vidse o stes| 3 AWWBIEFI & b
HlololRI AGA ol YuIss feiel DI S Bloll 3R a8 dgd fAgrel &, sAfetu ot! Bl dIet oldl daoll anfde; s A® Dal oRI B

"The present NCHRH Bill proposed to establish a mechanism to determine and regulate the standard of health
care and medical education in the country. It would also repeal the Indian Medical Council Act, 19563€}"

I8 330l Afdwa ol vae, 1956 ot f¥dia o 3

"&€|The Dentist Act 1948, the Indian Nursing Council Act, 1947 and the Pharmacy Act 1948 by taking Medical
Council of India, Dental Council of India, Nursing Council of India and the Pharmacy Council of India under the
umbrella of NCHRH."

531 sl @IS gfdear 3, s sl g1 dI Reifer 3?7 Aw-a1w 2 5 SN [er yuiss 8 b aid sfer oil¥fer wERer vae &, wirilans &, Sea
oRRIe siiv sfEar snfé sol Asft @I frelrd: wop anffer dist dolrs Siwstl sAfere & arsdr g f sADI Yl ol A Axelol Dol aIldy
...(caEner)

MR. CHAIRMAN: Please do not disturb.

oft SPTIGRamT uret : ol MUt AT dgd s A Ioft 3 ... (aRIT)



3t. sifer frert (aeilR): St s fet @1 3¢t 3t S9Y, aa we1st 3t smesn 6 yrrol werdians &iie o1e vae 3 @@ wdb 3
MR. CHAIRMAN: Mr. Pal, please address the Chair.

9fi SPICIa®I UIlet & 3PR SADI D Alel O 18 oI 36 &, PR U Alel i A feieT urfed o1dl g3t sl Ferrll Al o Aol afdad &, [k Isa

ST I SO 31T &S 3 skdold & I8 B ATCT DT IR Aol 23 3, S131 o1dl 3 b v et 3 =18 a1 wifde 2t e, s2afere sy s =it ordt
D& b A1 it srolzd 2891 o aw b a6 et wifya ot 3t Sy &I 3ifw swetzt 3 #ft agema Slon arfdw; S Aret @1 <ot 2 i, ... (=aener)

3. fpdie Qursiisns it (sreacrarc uftier): Sl e 3 b 3, 3MU TR0 diet 338 3)...(Rawer)
MR. CHAIRMAN: Mr. Pal, please address the Chair. No cross-talks in between.

off STGldaI uret @ # Dsoll aIsdl & b I Acel AdAFALT A, PDdel UD Alel & e dIS 3iiw sIdaeid @I 3l a8 off areaar &, st & sAfere
fop a8 Sl et snelesl yuiss 8, afiazaie 3nfier Jofeies! syt & fo1e, as 3o Dl ICTSeI BT & APl Ifdad 3| & 39dilc Dl & b a8
SIcat A Sicol aal A 3IEsl, ASA AT Ud clld AT A Ul Blb2 I8 Bdc Jololl 3R 3ol arel f&ail 3 Gor 3 a1 AfSoer PRI 3w i al,
o131 PRI 3w $f3r 81, Scer PRERI v SR &, T AT b 3igen P ofil Mwst, v A dfst el PR Rkl Skl saRt Afdoa
Goborel 3 G qaiferefea Jem gel, sAD spra feaasta defl, safere i st feer @1 A9relel waar g sl it A sidier war g b s3wr
U512 el B2

MR. CHAIRMAN: Mr. Shailendra Kumar, please be brief. I would also request the hon. Members not to disturb him.

oft Siclog waR (Blomsdl): 3ol 72 sl RIfIstor ufdus (3iolterer) R, 2012 uz dictol @I 3R =, 33D fore & suue! IR g

I8 1 st sRIfdsior uRve siftforpr, 1956 @ JHolttst @2al arenr 3) 14 &S, 2010 o siifSoir Sm3t 331 e aorel 32 & dad ik A6
gl oRI oI b v i & #fiae orII Jolla DI Rl @39, cifdpol Y21 ofdl 8l urn ad 2011 3 v ol & o1 g1 &= sk, Safes A8
et ifefendic 3t oft e em) Stan spft SwaIfora sl of vorflvaseea, Sit ve sitazanfisr dist dsft, 33 TGIRI SR 3) Uh ay IIRI AGRI SR,
Ta ot T 2 SRI 3| 3MUH! AG BN o 3pft St Ui IRl 3 Jorra gv, RORE 3= ygr off onfirer &, 33t asis A st fieid 31, 33Ah! Tols
A eIST Al fer#d 831 31 3NfSolA o8l ¢l Ah| AR AT DI 3MUol BAICT G 3T SER b A3 DI i FAIeT & I &) Up cllpdiled dist U,
wRilang w2 gscraR & IR oe), Al Adisns of 81 AR ik P oller Sidl ft 1) g3 3k suel #ff Saar Blen fob oiffer BIRIeT s Sfe=r sl
Scel PIRiel 3w $f¥r I off yecTar B AACT Aol M dell P cllsl uds 9t s19; afdpot il it of 368 ca dw o8l fben iz g3t difst w2
HECTAIR O IR ool 3T,

3 aMue! A6 fSetrel arsdl g fob 3R Yool 3 S &R Uil bl IRDR off, Al sdrol AR AfSdel Dickst AWlel A ST 2 Yd TP of Pal b 3A1R
il Sft, s 32 3l qaale Fid} St 1 e ordt 3, e 3 3B 2 b R YR A ot 3 AfZPer Brerst Fel 3R clell B AfSdwer BRaferct frer

Jsrufer Sft, df smuch AreA A Al Sl A Gl AldT Dol argel b Sl Asl v a b fere DRIwIe d@lol I ard 8l 2 &, 3A "gcrd 3 o
#Hlol @2 ¢ 3R ©: Aol D 3G cADAID AP A Yolld DAY, 6l AS 3ol A¥Icd I 3Musll 5 feiet DI Aok Sit of St faRler fopa,
cifcpol a1 A Jedol ol D2 &= $eR B Alolell A of Aerelel fopa, ifdpor AR Berfer diar arefl 8 of Al & U RN B2 ADd 3 32 of at
Jsrelol ) cifdpot el Sit 3 A3 AT &, 8H IolDI TSI 3G DA & 32 olell it A ol a1t g3 &, [ 34 v avf o1dl, ®: ALlo! DI AR 9B G 32 g
Jolld DN,

503l 9regl O AT A 3Uofl A AHH DI G

oft ercisrI Ris (Sioruz): smufer Sft, siudt siopafer 31 & 31 Sols A dictoll AlBAI &) BICIifp A6 b Blel Al fiet 3 3l AP GRI 31U PRIBIC
TGOl TG 3| 3 dIs PO 9t B, IR DIS Bh USol dIeTl ofdl 3, TRIIfP 3T TG 3 3 3R WRI o cidy, Bib 51-49 w1 et 8 fere e
8ol I PB Wb oIl Usol dIell | clicbol 31 JISTIRI P PRI & 2 3 P Rigall U2 52 IMUDT &RII6l IPIYA DI ALE| AsSH S,
SeIGiamT uret Sft siiz dictog Sft o aft wersfians & waerfisr uz ot AR A6l &b v 3 sugedrdt 3 1991 A sifcrfdiaam a & off, 33 u2
Aol i o3 arR Jardt sft 3610 a1 I Sta 2009 9 el A9 3 3mRn A Jor 8ft sl ugctt Idia P IPRT MEEIRTt B BRIGEU UT JFareT 3oIe I,
3ol D3l ol [ werRflans HrRIe 312 912 3 AfShel BIcISISl DI B AGAAT St 3, o 3y it ars dish &1 2 = 337 gerer o @i 3, 33



SIoIsiGIal @l & 3T aféur Ra & dIw SIGT AfSDH DIciolel ®) ARl al Siiddl 3 iz 3er & dlsll Dl AT dsiis &l Sl 3) a8 ara
ugal oft o 9 anE| s WA sar s2Afere ot eft fos 2009 9 g 3R YS9l IS 3 uid AfSDT DIcIors doid TS &) waiiang A voraiAdl ordl
frctor bt asiz A d DIckat oldl ad ur 33 9

worftams bt didf} Sft of 2 B daiisht dfst gor ¢ty i daar 3 & smuer dsish wors, Sk 3, ciftbal 33U MU Feif¥bel soadrRE awm at 2fifia
31| Sial daD M d@ror B drq off A oIe BIcioliel DI AT Gol DI did ot Al FAIerRI of &Il oldl $A 3ol URI 3ol DI Pl b=l o
sfiaistt gor =, Ar-3m6 sl 61 v dfst gotr &, d AR sl @ T B2 3B 3 Sl v serdacied dist Bl sl B2 R v 91, RRéA aB
ag Tl & oee 38 3l, 368 il SIIell USI, # 3ol olld oIdl cloll d1adl, cifdbol 31 <18 ugl 3 fob @1 sft sciaciec dist onfdra dist 3 adion
getraorct 33oft; worfians &t St scracivet dist oft, 33 GY Sor 3, YA IS P yferforfdr gora2 aiet & iz 3ol I &b & 6t ard fpen
&) ansft srrorofizr i} Sft of Stalsht B Fantisedt Bt ar b F srorofter Ficf} Sft w1 evwrer FAURM B 32 ST TN argen; Sr-ciier yapvr FHIL
3isrel 3 oIRI SiiR ol 8ft B¢ U Steislt @1 feraw: S BT & BRwE g3t &I A ikl wdl oFl sri siie st @t =n ql siier-aler a3td A
fe=m SR Aol BRI IAIeT T8 8 IR TO S W 3

3 3mucp! &1l ol disil b 3R [etroll gel| v dl soalol dsimdl diferst 3 i Jarol BT D1 b St Aot diferst bt ol M w6
& I 3391 Sil ATl 3ol forelif¥ T & IoTepT urctel fepen sRu? f3tel A<imer wicioisI Pl 3ol fside b & TRl 3AD AID IAD U
o8l &, sADI SIad 841 o1l foremn) 3 argon & AroToller sicf} St s3I Srard &) 31U D& dl I Dicisl & oftt i a1 Gy vd Al IAISUIMR DI ISk Sit
of Rry fopan) 331 W de dolrel l IRDR of DIMT UIST PRI 3I1R 3AD BIALIY D0l P G GRIID I8l UR Scel dDictst del 8T AT ASIbel Dictsl
&1 stro=Ir § St orfl) S Sarse $3UTerer 33 werdiang, Siefisns w1 At b2 3Ahl AreAr forzea ot orft) v AW 3mu gAMb wra waT
g3t W Scel Dicisl Dl 308l AR sfdaudicat w2 Astoer wickst O aAeadr § 38 &) S Staiisit dI ¢ausdt dI are amu o2 38 &, ad 2011-
2012 &t Sisitsht suot dorts, 32t Staisht of sreerar &t 2 smuor ad 2010-2011 &t Ssisht ot v ad & orRidia & a6 aga fGar, = 3adht
IS aats ofl, @R bl baeifoiel IR off| 3 sma 2011-2012 ol dartive @2 38 & 8o D6 33 8 b 3PR o disil 3l s1cid 3o8iol B & Al R
3oID] PRIDICT IBI0l I 3B 3 AT 33 AT DD ol SIS T6IIEs! AT P 3ot Aol foreiiyd 2 8 fop gt ant 3y orft Stafistt gotresy

UPh I HAloloiler JsrI St of 3z ArereilRr diciog it of oft Bt 6 Stalstt Siq oft sy gorr 33 3, St 3 3mu 6 FEkar bt U T cioyy I oft =t
araan & fop 3 sidlor, 6 sidlor Rrde Siedt $3mT foredrur fdpar S, Idel arcat 3) Sl orfl Staiish 3Mu F61rss), T 3 B Sit &S Ygor 3 asl b
yferforfel & gieffer Acictol @I &lol 3l g Stailsit dotres] R At Ricel 3 31U st @2 cid &, As A3 IRIA o1dl okl §

321 D 3IEJE 8 fob Sl ol Sialstl wol, 3A FHcJrerr et bl A deTol 3R ol wifersl Dl AleRIAr & fe1e siuol 3ieflel 2| A= coKI & fob da
SRIGT ¢l 33of| 891 SRIIGT AdIeT MU AGoT B 3iGT B2 Aol 3I1T AL AGHA 3L dId A AGIAA BIoT| TRl 31U 3ol 3refioT T8l ool arad & a=if
3 SIaistt @t § 32 87 3 7 SIac] Bl S 33 3 31U XS TRl oldl o, IR 3 A6 Ruiferac ol 3, @R e Reaiferae ordt 8

P 3aR-31ffer §f<St bl ard et 3 3| IAD 3ic2 Pieall #ff BPIRIcA 3, 368 MU AT oldl D AD 3, PR AATH DIl DI AGT 3l Al AT
PR $A AGol 3 8 Il DI Gl Al TAI $A Acol DI &l A D2 AT S| A AADI 3Ieid 3 WRISME Dl selaciel dist b U i Yor:
f3Ieo1r STec 8l ADb, Jolld DAD2 el ool Siiell alfde; # B 9reg] 3 $A AGol D HAIAH A Aol JAcfl Sl A M6 DIl ALEAL &) AGol D
312 A8l A off SA WA A AsHAA BidI 3R [Bre1 el of ot A 3t & Iodlol 8f sl & fob weRilsns Pl seiacize dist & ¥ i da Fefta
fepen S,

apfl Jfidians of v yiferfdors! saarE! & off PR @S Ao Dicklsl bl AleId! B 3oRPU oIl URI I, 3AD dasls s Stailsl of e qal
a1 Jl) Stal Aldisns &l sioRrrad RUIlE & sasie ¢l Sl yer-gvcar 3old! vp Rulé ans off, 33D w16 it ol cllsll of dsi U2 Al dGIol DI DIt
fopen ) 31 Ataet wicrorel, Pt anfey) 3 o1 o1l clotl sl g

gl gRIIG fGadt St of v UfRp wal eft fop PIS Jzen IR o1dl il 8, afe foreas wraensil o1 ufsarrsial o8l fip=n sk, v fSo =@ dt
cdoll, Jmer-2imer geor 3z &nt gloil @l disell) &g 3 3MuA wadr g fio BIS e a1 =azen JR ol il &) 8 AMA-WAA U2 AD D 28T
forfrT »u A AN Yeg U A PH Dl PR & 308 cURAIE 3R 3Icld DB Dol DI AT S dl e IR il siestt iz & a8t
o2 v oreft Iz Tolr & Al SIAN IWALIIGT S1al Blol aretl 3| A3} YoI: SMUD HTERWT I ASUfeT Sft a1ier 3 b flot Fdiar P 3ige orft wrfians o1
ol BT 3R St #ff seraczet dfSt IR 33 PH D0l ¢ 3IR PIS 3ifaR-3Nffer df<t of oIy 3 IGT 3iaR-3nfisT & ¥4 9 BT PR 3ma st 21
cliell 1 aiiae-anffer dist gollol S 38 3 3AD HU2 Blol olol2 BT . .. (drTol)

MR. CHAIRMAN: Nothing will go in record.

(Interruptions) G€; *

SHRI R. THAMARAISELVAN (DHARMAPURI): Mr. Chairman, Sir, I thank you very much for allowing me to participate in the
discussion on this important Bill. T will not take much time and I will try to finish it in five minutes.



Sir, the Medical Council of India is envisaged primarily as a recommendatory body. Its one of the objectives is for
maintenance of standard in medical education through the curriculum guidelines, inspections and permissions to start
colleges, courses or increasing number of seats. The Government has rightly decided to extend the tenure by bringing this
amendment.

The country now needs more than 100 medical colleges to fulfill the requirement of doctors. Many medical colleges in the
country are facing acute shortage of faculty. I must thank this Government for having realized the importance to implement
the various recommendations made in the past on the need for reforms in the regulation of medical education in the
country.

Many medical professionals in the country had expressed their views that the Medical Council of India has become a non-
representative body with a gross disparity in the representation of members from various States. What is more is that there
are sections of the medical fraternity like the Army, the Indian Council of Medical Research that are under represented.
Moreover, in the MCI, there has to be uniformity in the representation of States. The new system would put an end to the
overarching, extra-constitutional authority resting in the national policing body and courtesy which doctors enjoyed
prolonged tenures, with members serving even their fourth or fifth term.

I would like to state that the term of members should be fixed for not more than two times and each term should be of four
years. Similarly, a provision of removal of the President, as in the case of other important posts, has to be brought in. The
Members of both the Houses of Parliament should also be considered for the ex-officio posts. This will help to make the MCI
more effective.

Sir, today, health and education are the two sectors which are growing in a rapid manner keeping in view the hefty return
involved in these two new fond segments.

Today, in every nook and corner of the country, we can see hospitals in the private sector sponsored by leading hospital
chains as well as the medium and small business groups. It is really a welcome step. I appreciate that by way of these
hospitals we can certainly bring the pressure on the Government hospitals down. But at the same time, what I am
surprised is that there are no regulatory bodies to keep a control on these hospitals working in the private sector. That is
why, Sir, I am demanding for a regulatory body to keep an eye on these hospitals in the private sector.

There should be something to take note of the reasons for large-scale casualties in the private hospitals. There should be
some analyzing method to ascertain why such large-scale casualties are taking place in the private hospitals. There should
be some stipulation about the recruitment of doctors and other paramedical staff in the private hospitals. There should also
be some conditions of pay and allowances to doctors and employees working in the private hospitals. Why I am telling this
is that unless you have qualified doctors with experience and staff with relevant educational qualification and experience
they cannot deliver the goods. We cannot allow this rising unwanted casualties in the private hospitals. There should also
be some stricture on the charges that these private hospitals are charging from the patients. I hope that the hon. Minister
will take note of it and come with necessary action in this regard.

I would like to bring another most important thing, which I consider very much relevant, to the notice of the Government.
According to a Report, health expenditure at nearly five per cent of GDP is not enough considering the health problems that
the country is facing. Health sector is largely financed by the private sector. Therefore, I would urge upon the hon. Minister
to put all his efforts to enhance the GDP on the health sector keeping in view its demand as the hon. Minister is well aware
that the chronic diseases like heart disease, cancer, diabetics and kidney-related diseases are on the rise as well as vector-
borne diseases like dengue, malaria, chikungunya, etc. all over the country. To fight both the chronic and vector-borne
diseases we need huge financial resources.

At the end, I would like to stress here that the Medical Council of India should not limit to merely enrolling doctors, etc. It
should widen its jurisdiction for ensuring the functioning of the hospitals in the private sector which has become money
minting concrete structure and a killing place. The health sector has become so attractive that even the people who have
nothing to do with the health sector have joined to establish hospitals with a sole objective of making quicker money at the
cost of precious life of our innocent people. So, it is very essential and necessary to set up a regulatory body to oversee the
functioning of the private hospitals in the country. Therefore, I would urge upon the hon. Minister to put a special attention
on it.

With these words, I conclude and support the Bill.



15.00 hrs.

oft Blorciog waR (Glrcicrn): AU ABIG, 3Muel AT Sl AfSPer PRI (3pisdHc) [er, 2012 w2 Wl &t saf ¢t 3, sup forw i
SIUD! ¢GRIAIG Sl &) a1 IR 3 &b ATolollR #icf} Sft 5 3rcaT TP o2 3 8 37 sifere sa elior snudh! AR1so it wd 3) cifdpor

15.0 Az hrs.

(Shri Satpal Maharaj in the Chair)

H 531 aier A AE Do Al & P AR TR Al 3fie Wopl, U AT 31, $AD! AT Y 3liZ 2 I;A IAver B Yorzellfid o2 a) & asd 3 b
smucht Sit smafofer dfst 8 Sl Stacl & GRI Joll SR ORI €I, 33 ¢IE]. Bloll AIfdY| A Tl &) clld dd, 3 UP Adenford AT B 4 i &
A&l g fop wardtans @ smeft ydiaz srazen 3 & &0l & s wafians wo dgd 8l ascayut izen 8 i Rl dgd &t ggra &) S fapait oft
Rifdor® @I e D0l DI clIsAA Soll Al JfreA Dlolol DI Al 35U A Ulelol oldl ol Dl 3eufer 3 Iolb clsAA Dl BRI ol oI o
iferpR 3 AfSoet 1918 B IAcicpol DI ot siferprR 3 Wit Reafer P sice AfdDer st @I wibferesrer ot @1 ff sifpR 3 Rifdbe=m & w=Rx
Gorians 9 ot forstt Afser wicisil vd IDRT AfSwer wicksil i woll forgret ot sft forIfen 21 38t &) &8 9t FAreTen Aerol IR §) $3A AfSdet
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DR. KAKOLI GHOSH DASTIDAR (BARASAT): It is the best of times. It is the worst of times. I am not quoting the situation
of London and France during the French Revolution. I am trying to point out that today in our country it is the best of times
for the moneyed rich man who has the private hospital to attend to and it is the worst of times for the common men, the
village people, the rural people, who have to attend to the public sector hospitals, that is, the Government hospitals. Most
of the villages do not have these Subsidiary Health Centres, the Primary Health Centres. The teaching faculty and their
teaching in the medical colleges have come to a nadir.

Way back in 1956 our forefathers forethought about this situation and they had formulated the Indian Medical Council Act of
1956. In that, the definition of medicine was given as modern scientific medicine in all its branches, including surgery,
obstetrics but not veterinary surgery. But today we find that Ayurveda and Homeopathy are being brought forward. Ours is
a democracy. Every person has the right to choose what he wants for himself or for his family but we cannot force it; and
we cannot force people to attend to these different branches of the so called medicine. We are violating the Medical Council
Act of 1956 by including and by coercing and forcing patients to attend to such clinics.

Secondly, about the constitution and the composition of the Council, in 1956 it was said that one member from each State
other than a Union Territory would be nominated by the Central Government in consultation with the State Government.
Second, one member from each university was to be elected amongst the members of the medical faculty. Three, one
member from each State in which State Medical Register is maintained was to be elected by the members. Four, seven
members were to be elected from amongst themselves from the State Medical Council and eight members were to be
nominated by the Central Government.

So, keeping in mind the situation of our country, the democratic and the composite and secular nature, we always
prefer for the democratic process of election. But it is so sorry to see that the Medical Council of India, which was, of
course, overruled by the formation of the ordinance in 2010 and once prior to that in 1993, was not functioning in a



democratic fashion. It is a shame that the health system in the country is in shambles. We understand that for the past
three years, after the UPA-II is here, lot of things have taken place. The ASHAs are working day in and day out. But I am
sorry to say that these young girls, who are reaching out to the villages, bringing the pregnant mothers and distributing the
Iron Folic Acid tablets, are not getting any permanent pay. They are only depending on the incentives. So, if in a particular
area or village, the birth in a particular month is much higher than another one, those girls are getting paid. At the same
time the others are not. This type of discrepancy should not be there.

We understand that this Government is doing a lot through the NRHM and I agree, even in my constituency I have
seen that Subsidiary Health Centres are being built and institutional delivery is being promoted. But in spite of that, medical
subject is a very complicated subject. Whether a person is a wealthy man or a poor man, at one point of time or other, you
know in our life we have to go to a doctor. The doctor's subject is a very serious one and we have to take it that these
young children, after crossing their +2, when they want to join the medical curriculum, they have to study 17-20 hours a
day. When their co-students or colleagues are enjoying life outside, going to see the movies, these young doctors study for
18-20 hours a day. Even after that, they do not get due respect. The Medical Council of India made the greatest mistake in
the history of the country by abolishing the house staffship. It was the house staffs, who do most of the work in hospitals.

We see that the there is lack of doctors in major and minor hospitals. We know that our country has one doctor for 1700
patients, when the advanced country like the United States has one doctor for approximately 900 patients. We are trying to
have more colleges and more seats.

MR. CHAIRMAN : Please conclude.

DR. KAKOLI GHOSH DASTIDAR : But, we should be bringing back the housestaffship because lakhs of students, who have
just passed and have learnt work in their internship, are trying outside to earn money. So, we have to bring back the
housestaffship. We have to look after the needs of the teachers. We have to take care of the ethical points that come
within the MCI.

We have to ask this question. How this Board was formed? Who are the Members of this Board? They are not even
representing each State. So, the federal structure of this Government was also overlooked. When this Board was formed,
the States were not consulted. This Board has no right to function anymore. There was a necessity and that is why this
Board was there. But, I disfavour this Bill that is being brought now. The overarching body, which is supposed to be
including the pharmacists, the nurses, the dentists and the doctors, is a sham. Each subject in its own right has a place of
privilege in society and in medical practice. So, this kind of overarching body is not being accepted.

Even in this very system, in West Bengal, over the period of last 11 months, our hon. Chief Minister, Shrimati Mamata
Banerjee has shown as to how healthcare delivery system can be improved with the available facilities. I request you that
this overarching body should not be formed and this Board should be abolished as soon as possible. A Medical Council
should be formed through democratic elections again.

DR. ANUP KUMAR SAHA (BARDHMAN EAST): Thank you, Chairman, for giving me the chance to speak on the Indian
Medical Council (Amendment) Act, 2012. The sole purpose of Indian Medical Council (Amendment) Act, 2012 is to extend
the tenure of the ad hoc Board of Governors for another year. Initially, the Act was amended in 2010, then again it was
extended for another year in 2011. Now, again it has been put up for extension.

My question is as to why the Government is continuing the ad Aocism without taking the proper steps to run the Medical
Council of India, which is an autonomous and democratically elected body. It is found that Board of Governors is made
arbitrarily and members are chosen mainly from Delhi and Mumbai and also from the elite institutes or corporate hospitals.
Why was there no representation from Eastern and North-Eastern zone in the last two Boards of Governors? Moreover,
most faculties from PGI, Chandigarh and AIIMS are chosen. Though these are centres of excellence, they are not under the
purview of the MCI. Then why faculty from those institutions, who are working hard against the odds, who are the actual
sufferers and who are working in lack of resources, are not chosen?

The erstwhile MCI was dissolved with the purpose to tackle the corruption and nepotism. But, I know one Professor, who

retired from AIIMS on 30t April this year, who has been appointed as a Consultant in MCI on 15t May this year. This is an
act of nepotism.



Our aim is to provide affordable and quality healthcare. For this, the practice of medicine should be ethical and there should
be prescription of generic medicines. Though there is a rule by MCI to prescribe generic medicines, doctors are not
prescribing generic medicines and they are asking for unnecessary investigations for reasons other than medical. How many
persons are booked by MCI for this rampant unethical practice? Is this also not an act of corruption when you turn a blind
eye to the corruption?

In what way is this Board of Governors better than the erstwhile MCI? A new Bill is coming for constituting an over-arching
council. What is the need for this over-arching council? The medical subject is so complex. I do not know how this over-
arching council will manage everything. Or; is it a way to give advantage to the corporates so that they can get permission
for all types of colleges through a single window.

Actually, health is a State subject and medical education is also of dual responsibility. By forming an over-arching body,
there is a chance that the power of the States will be curtailed. This is also an insinuation into the federalism. So, I urge
upon the Government to have proper representation from every State regarding the formation of the Medical Council.

I wish that all these things will be taken into consideration and democratic norms in the formation of MCI will be revived. I
hope that the hon. Health Minister will amend his flawed policies and improve the healthcare system and medical education
system in India.

With this, I oppose the Bill.

SHRI TATHAGATA SATPATHY (DHENKANAL): Sir, at a time when the Basel-based companies are filing patent cases in
Indian courts, when life-saving drugs are going out of the reach of the average Indian, I am not making it sound like us and
them, like villagers and us; we are them and they are us. In that sort of a situation, the whole medical profession is in a
critical state and needs life-saving care, intensive care to survive in this country. This extremely innocuous Bill, Indian
Medical Council (Amendment) Bill, 2012, is hardly running into eight or ten lines. The operative part, if you see, says that
for the words 'one year', the words 'two years' shall be substituted. That means that there is some sort of an underlying
confusion and this confusion is demonstrated in this very Bill and it is this confusion which demonstrates the mindset of this
Government. It is a Government that has become a totally non-functioning Government and is incapable of coming up with
positive answers to problems that are cropping up in the present day.

It is very unfortunate for the Government that there is no panacea, no medical cure for the illness that has afflicted this
Government. It needs immediate intensive care.

MR. CHAIRMAN : Please make it brief.

SHRI TATHAGATA SATPATHY : Sir, do you not want me to speak?

MR. CHAIRMAN: You speak, but you have to be short.

SHRI TATHAGATA SATPATHY : Sir, I am very short. I would like to be actually six feet and two inches, but I am very short!

Sir, this third extension seems to be a rushed effort. Sometimes, I wonder why this legislation is being brought during this
period. In this country, there is a terrible shortage of faculty in medical colleges, and as more and more super-speciality
hospitals are being opened all over the country, any efficient doctor or any good doctor that you have heard of, has moved
off to or has been hived off by the super-speciality hospital, including those from AIIMS and the private corporate hospitals.
Therefore, with such acute shortage of faculty -- which will increase even further in the days to come -- we have been
grappling with the problems of MCI.

I support my very hon. colleague from the BSP; the very hon. colleague from the TMC; and all others who have said that
the overarching and going in for another body is in no way going to solve this problem.

MR. CHAIRMAN : Please conclude your speech now.

SHRI TATHAGATA SATPATHY : They have been very justified in saying so. But at the same time and in the same breath, I
would also like to assert that I personally do not see that if you make MCI an elected body, then it will solve the problems.
You will have groups; you will have power play; and you will have doctors being taken to different places; being fed; being
clothed; being made to travel; and then to vote. There also, you will have things happening, which will not be very savoury
for this country.



We have had an allegation of corruption against one of the persons who has been thrown out now. But unfortunately, it
seems that the Government is half-hearted even in pursuing that allegation of corruption. You have alleged that he is a
crook; you have thrown him out; but you have not proven to the country as to how is he a crook. Was he really a crook or
was it that he was not listening to your beck and call, and therefore, you have removed him?

Now, I am not standing for any corrupt person in the country.

MR. CHAIRMAN: Please conclude your speech now.

SHRI TATHAGATA SATPATHY : Sir, you know it. Your name itself is Maharaj.

MR. CHAIRMAN: Please conclude your speech now as your time is over.

SHRI TATHAGATA SATPATHY : You know as to who talks sense, and I have always admired your ability €|
MR. CHAIRMAN: Thank you very much. Please conclude your speech now.

SHRI TATHAGATA SATPATHY : Sir, now we have this crazy thing, which is called AIPMT. What happens is that to take
students into the medical colleges, you have this all-India test, and by that what happens is that students from different
parts come to different States. There is ho commitment or there is no means that they would like to stay on in that State
where they have done their courses. So, when you go simply by merit, you are neglecting certain States who will not be
benefited when these students pass-out from the respective colleges where they have studied. To make matters worse,
now you are willing to guarantee that this body be given a new lease of life at the behest of the hon. Minister, which this
House is bound to say Yes to. We have no choice in it. But then, will the Minister be willing to stand guarantee that by
extending the life of this body, it would be a better, cleaner, non-corrupt or let us say simply a lesser evil, which will come
into being? Is there any guarantee for this? These are issues that need to be tackled amongst so many others.

For example, in Orissa, we have three Government medical colleges and three private medical colleges.
MR. CHAIRMAN: Please conclude your speech.

SHRI TATHAGATA SATPATHY : Sir, you have enough time. MCI is the sole authority. Unless the Minister has objections, I
will withdraw.

Earlier in the day, there was a discussion about who will regulate regulatory bodies and who will look after it if the
regulatory body itself gets corrupt? The MCI is a regulatory body and we have seen that if you have appointee Governors,
then they tend to become powers onto themselves and become extremely corrupt like so many other organizations and if
you have elected bodies and elected people, then there is no guarantee that they would be -- in any which way -- clean.

For example, in Orissa, you have not bothered to give us more seats. We are a State where we need more doctors. We do
not need students to come from outside who will go away. This AIPMT, I personally feel should be scrapped immediately.

MR. CHAIRMAN : Please conclude now.
SHRI TATHAGATA SATPATHY : Sir, I am getting countermanding orders. I am always obedient with your wishes.

I would say that this Bill is in bad taste and is poor in conceptualization. It should not have been brought. The way they
went in for an Ordinance, the way they are behaving in a knee-jerk manner to go in for one year, two years and so on, this
is a very wrong way to govern the country. They are playing with the very lives, the very existence, the very health of the
common man of which I am also a member.

We will, of course, support the Bill. We will give the Minister what he wants because I have no choice. I am in the
Opposition. Even if I say 'no', you are going to say 'ayes' have it.

But, Sir, I would like to say that this Bill is in bad taste. It is a wrong way to address this problem. It should not be
encouraged. This manner of functioning of the Government should be scoffed. I am not going into the North-South divide
like one of our very esteemed colleagues made it sound like the North is beheaded and the South is ten-headed. I am not
saying it that way. I am saying that keeping the North-South divide in mind, let us be very, very clear that this approach
itself is wrong. It needs condemnation. If the Government has to go through this Bill, instead of one year or two years, it
should have an extension of six months, and within six months, they should come up with a Bill making it a regularized
body. ...(Interruptions)



MR. CHAIRMAN: Nothing else will go on record. Now, I give the floor to Dr. P. Venugopal.

(Interruptions) 3€; *

DR. P VENUGOPAL (TIRUVALLUR) : Mr Chairman, Sir, I rise to present my views on the Indian Medical Council
(Amendment) Bill, 2012, on behalf of the AIADMK. This Amendment Bill seeks to extend the tenure of the Board of
Governors of the Medical Council of India by one year. ...(Interruptions)

MR. CHAIRMAN: Let him finish.

SHRIMATI MANEKA GANDHI (AONLA): Sir, the hon. Member is not going to say what he wants to say in two minutes. So,
let him continue his speech on Monday.

MR. CHAIRMAN: He only wants two minutes to make his speech.
DR. P. VENUGOPAL : Sir, I want ten minutes.
MR. CHAIRMAN: We will continue this discussion on Monday.

DR. P. VENUGOPAL : Sir, this Amendment Bill seeks to extend the tenure of the Board of Governors of the Medical Council
of India by one year. I am also reminded of the fact that the Medical Council Act was amended after the MCI was dissolved
in 2010 following the arrest of the then President Dr. Ketan Desai by the CBI on corruption charges. Then, the MCI was
replaced with a Board which was reconstituted by extending its term through an Ordinance. Though resorting to an
Ordinance is not a regular course in a parliamentary system, we can understand the urgency under which the Ordinance
was issued. However, the best way of law making in a parliamentary system does not encourage the issue of an Ordinance.

Hon. Chairman, Sir, it is said that after the 2011 Amendment extending the tenure of the Board from one year to two years,
the Government initiated a proposal to set up a National Commission for Human Resource for Health as an overarching
regulatory body which could include Councils like the MCI and the Dental Council of India in it. The National Commission for
Human Resource for Health Bill, 2011 stands referred to the Parliamentary Standing Committee on Health and Family
Welfare.

Mr. Chairman, Sir, the hon. Chief Minister of Tamil Nadu Dr. . Jayalalithaa had already written to the hon. Prime Minister
objecting the Centre's proposal of setting up a National Commission for Human Resource for Health. This proposed Bill on
National Commission for Human Resource for Health undermines the powers of the State Governments which are left with
no role to play in policy issues related to manpower planning, curriculum, course design as well as approval of new
institutions offering courses in medicine and allied disciplines. The Bill also encroaches upon the powers of the States in the
critical area of health, human resources, by creating a new structure which hits at the very root of federalism. I hope the
Government will see the reason and will not force the National Commission for Human Resources for Health to the
detriments of the interests of the State. The status guo with regard to the functioning of the existing national and State
Councils may be maintained for ensuring the spirit of federal democracy.

MR. CHAIRMAN: You can continue your speech next time. Now, we will take up Private Members' Bill. Shri Harish
Choudhary.



